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IN TEE CENTPAL ADMINISTFATIVE TPIBUNAL, JAIPUEF PREIICH, JAIPUR.
C.P.N0.177/95 Date of order: 13.9.1956
M.A.Nn.224/96
Nathu Lal : Petitiocner
Vs.
Shri Pavindran, Sensral : Pezpondents

Manajer, Wastern Réilway,
Bomlay & Ors.
Mr.P.V.Calla : Fuun el for petitioner.
Mr.Manish Bhandari : Counsel for ves pondants.
CORAM:

Hon'ble Mr.0O P.Sﬁarma, Administrative Mamber

Hon'ble My .Paitan Prakash, Judicial Member.
PEF HON'BLE MF.0DO.F.SHAPMA, ADMIUISTRATIVE MEMEER.

This Contempt Pztiticon has been £iled by Shri MNathu Lal,
praving thsrein that ths respondents should ke called
pereonally and asked why they zhould not be punizhed for their
failure to implementk the ovdzr of the Trikunal pazzsd on
22.201995 in O.A Ilo.650/9%1, Alladdin & Ovrs Va. Union of India &
Ors.

2. We have hsard the learned counzel for the parkties and
perus=d ithe veply £iled by  the respondents as  alsoe the
additionzl affidavit £ilzd ky them. The learnzd covns=l for the
petitioner 'accepts that th: Airvecsitionz of the Tribunal have
bzen complied with, sxeospt with regavrd to regularvigation of the
applicant  in  Fota Divizion. The learnsd counsel for  the
rezrondenta has stated hat che applicant's casze FOL
requlavication has besn congidersd and ordzsrs z2hall be izsused
in dusz courss, as pier the senicrity pozition.

2. Thz learnzd coungel f£or the petitioner has also stated
‘that zalary of the petitionsr for a pavrt of the pericd during
which the petiticner worksd in Ajmer Divigion has nok been paid
to him 2o far. Howsver, this makttzr had not bzen agitated in
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the O.A =and it Jdoes not arize in the pressnt Contempi Fekition.
Therefors, nco divsction can ke izzved by the Tribunal in this
regard._

4, In view of &Lhe pogition skated in pavsz 2, akbove, this
Contemnpt Petition hzs becoms infructucue and it iz, chersfore,
Aizgmizzed. Motices issusd are discharged.

5. M,A Mo.224/96 haz been filed by the Unicn of India an
ather official veapondents in C.F Wo.l177/95% ze:zling éxtension

of time for implementing the ovdzr of the Tribunal passed on
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L2095 in Q.8 10.650/92, Z2ince the said Contempit Petition h

Application hza alss now become  infructucus. The MJA i3,

(FRatan Prakszzh) (0.F.Sharma)

Member (Indl). Member (Adm) .



